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CASE NO. :
Transfer Case (civil) 79 of 2005

PETI TI ONER:
A. P. BANK DEPCSI T COLLECTORS ASSCOCI ATI ON & ANR.

RESPONDENT:
STATE BANK COF | NDI A & ANR.

DATE OF JUDGVENT: 28/02/2008

BENCH:
H K. SEMA & MARKANDEY KATJU

JUDGVENT:
JUDGVENT

ORDER

W TH

TRANSFERRED CASE( C) NCS. 85/ 2005, 80/2006, 95/2006, 108/2006,
109/ 2006, 110/2006, 111/2006, 112/2006, 156/2006, 80/2005,
81/ 2005, 82/2005, 157/2006, 13/2007, 81/2006 AND

. A NOS. 15-41 IN T.P.(C) NOS. 645-658/2004

TRANSFERRED CASE( C) NCS. 79/ 2005, 85/ 2005, 80/ 2006, 95/ 2006, 108/ 2006,
109/ 2006, 110/2006, 111/2006, 112/2006, 156/2006, 80/2005,
81/ 2005, 82/2005, 157/2006, 13/2007, 81/2006
Al these transferred cases arises out of the Crcular dated 4.6.2001, issued by the

State Bank of India(herein after the Bank), discontinuing with the Janata Deposit
Scheme. Since, the comon facts and l'aw arises in all these transferred cases we
propose to di spose of the cases with this conmmon order. For the sake of brevity we
are taking facts from Transferred Case (C)No. 110/ 2006.

Sonetime in 1971 a policy decision has been taken by introduci ng Janata Deposit
Schene. It is stated as the Schene is not viable and, therefore, by the
i mpugned Circul ar dated 4.6.2001 the Schene was abandoned/di sconti nued. Severa
wit petitions have been filed in the different H gh Courts in the country chall enging
the Bank’s deci sion dated 4.6.2001 discontinuing with the Schenme principally
praying for a wit of mandanus for a direction to continue the Schene and wit of
certiorari to quash Bank’s policy decision dated 4.6.2001. To avoid the nultiplicity
of proceedings and conflicting decisions the wit petitions have been transferred to
this Court and it is how they are placed before this Court for disposal

We have heard the parties at length. It i's undisputed that the Janata Deposit
Schene was introduced in 1971 based on the policy decision of the Bank. It is also
not di sputed that by another Bank’s policy decision by G rcular dated 4.6.2001 and
simlar other circulars were issued in other Circles discontinuing with the Schene.
Since the Bank’s Circular dated 4.6.2001 is relevant for the purpose of disposed of
all these transferred cases the sane is extracted in extenso
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The above schene was introduced in 1971 with a view to incul cating savings
habit anong the | ow income group and to nobilize small savings at their
doorsteps, with the passage of time the schenme has lost its popularity
specially in view of the changed Banki ng scenario in the country. The scheme
is not also economically viable and has contributed to a nunber of frauds.
REVI SED | NSTRUCTI ONS

In view of the above, it has been decided to discontinue the schene with
effect from1lst July, 2001 with the provision that the existing accounts will be
allowed to run till their maturity. Accordingly, no new account wll be
opened or additional deposit received in the existing accounts from 1st July,
2001.

2. Personnel & HRD Departnent at this office would be separately
advising with regard to the issues related to dispensing with the services of
the Janata Deposit Collectors.

3. Pl ease ensure accordingly.

RATI ONALE

Due to non-viability of the scheme

(ALOKE SHAH)
FOR Chi ef -General Manager

| NDEX : P. Personal Banki ng Segment-Janata Deposit Scheme
J. Janta Deposit Scheme-Personal Banki ng Segnent\ 024

A perusal of the Crcular as referred above would clearly show that the Schene is
not economcally viable. The Schene has al so-contributed a nunber of frauds. In
our
view, having regard to the facts nentioned in the order we do not see any arbitrary
exerci se of power by the authority concerned in discontinuing with the Schene, as
contended by the | earned counsel of the petitioners. Simlarly, when the concerned
authority introduced the Schene as a policy decision the sane authority can
di sconti nue or abandon the Schene in accordance with a policy decision of the
concerned authority. It is now well settled principle of aw that the Court does not
interfere with the policy decision of the authority concerned unless such decision is
tainted with nmal afide or arbitrary. ‘As already pointed out the reading of a policy
decision in a Crcular dated 4.6.2001 we do not see /any arbitrariness or taint of
mal af i de.

Learned counsel has referred to the decision of this Court rendered in Indian
Banks Association vs. Wrknmen of Syndicate Bank and others, 2001(3)SCC 36. In
that case the dispute was raised that the enployees working in the Janata Deposit
Scheme shoul d be absorbed as regul ar workmen. While this Court said that
enpl oyees in Janata Fi xed Deposit Schene were held to be worknen, the direction
for absorption as a regular worknan has been rejected. A-contention has, therefore,
been rai sed that since the enpl oyees of Janata Deposit Schene are worknen they are
entitled to retrenchment conpensation under Section 25F of Industrial Disputes Act.
This contention, in our opinion, has no substance. As already noted, the Schemne
itself has been abandoned by way of policy decision and, therefore, we do not see any
infraction of Section 25F of the Industrial Disputes Act.

For the reasons stated above, all these transferred cases are disposed of. The wit

petitions stand di smi ssed.
I.A NOCS. 15-41 IN T.P.(C) NOCS. 645-658/ 2004

I.A Nos.15 to 41, applications for inpleadnent/ intervention and restoration of
work to deposit collectors, are disn ssed.




